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THE CENTRAL ADMINISTRATIVE TRIBUNAL 
CUTTACK BENCH CUTTACK 	

' 

O.A./T.A,/R.A.No ......... ...../. ............................ .1 99( 

AppHcant (s) 
Versus 

........ un Respondent (s) 

Sr 	Date 	 Order with Signature 

Li.A,NO.139 of 1994 

Petiticners are 

permitted to jointly file this 

application.'Pbts,the MA is 

2. i1. 3. 94 

accordi..g1y disposed of.No costs. 

Vice-Ch ai 

O.A.No,104 of 1994 

?jr1t. Issue notice 
a1origiith application and a copy 

to the Opos ite Party N os • 1 and 2 

by SPEED POST at the cost of the 

petitioners who would deposit 

the requisites postal charges 

during the course of the day. 

Issue notice to the 

 

79 

4 CR 

CIA 

t$ 

(in cash)during the course of the 

Opposite Party No.3 a1onith 

the app1icatii and annexures and 

a copy of this order by Special 

fssenger at the cost of the 
LAF 1  

petitiolier who,deposit R450/- 
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No of Date of 
Order 	Order 

Order with Signature 

i 

day which would remain in the suspense 

account to be paid to the special 

peon who would carry the notice, 

Opposite parties are called 
by 16th April,1994 

upon to sh.cw causeLas to whythis 

application shall not be alla'ied 

and this iatter may cone up for 

hearing on 18th April,1994 alongwith 

similar other matters which have been 

fixed to 18th Apr11, 1994 for hearing. 

I have heard Nr.L.Mchapatra 

learned counsel appearing for the 

petitioners and r.Ashok Ylisra learn 

Senior Standing Counsel (Central) .It wa 

told to i, e by Mr, iviohapatra that the 

petitioners had been once called upon 

t:) take test for adjudicating their 

suitability for appoirtment to the 

post of data operator which could not 

mate rialise because of a stay order 

passed by this bench in connection 

with some other case s which has since 

been disposed of on 28th February, 1994. 

On that date,the Division Bench has 

observed that a seniority list be 

prepared in respect of those petiticxie 

and after adjudicating their suitabili 

he/she whoever is found to De suitAable 
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Nt if 	Date cf 	 Order with Signature 
Order Order 

1 ...2 11.3.94 he/she may be app:;inted against the post of 

data operator}3eirig bound by the observations 

made by the Division BenCh,it  is directed 

that the  present petiticciers be also considered 

for adjudicating their suitability in respect 

of pm& the posts of Data operator after their 

seniority is fixed in the par1 to be drawn Up 

by the competert authority and whosoever is 

found to be uitabiè,he/she maybe appointed 

put up on the date fixed. 

L. 
Vice-Chairman 
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